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Sir, as far as the question of
revision of the Railway Protection
Force Actis concerned, in the light
of what Shri Dandavate and Shri
Vajpayee-and many others, including
Shri Banatwalla, have suggested,
we would get the whole Act scru-
tinised bv a committee of legal
experts and to the extent that any
change in the Statute of the Railway
Protection Force would help the
situation, we  would certainly
consider that.

Beyond thisI have nothing more
to say. .

MONOPOLIES AND RESTRIC-
TIVE TRADE PRACTICES
(AMENDMENT) BILL*

THE MINISTER OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SHRI JAGAN NATH KAU-
SHAL): 1begto move for leave
to introduce a Bill further to amend
the Monopolies and Restrictive
Trade Practices Act, 1969.

PROF. MADHU DANDAVATE
(Rajapur) : Sir, normally if the
amending Bill was seeking to intro-
duce only some marginal changes in
the Monopoly and Restrictive Trade
Practices Act, [ would not have
opposed the Bill at the iatroduction
stage. Butit is my contention that
the verv basic structure of the MR-
TP'Act is being distorted and in fact
it is a logical consequence. of what
has been done last week when the
Minister for Industry came out with
a statement opening out the core
sector for big houses as well as
FERA companies, of course, under
the pretext of stimulating growth
and stepping up exports. 1 feel that
the corollary of that particular
statement by the Industry Minister
is the courage picked up by the
Minister for Law, Justice and Com-
pany Affairs to come forward with
this amending Bill.
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Sir, if you look at the very Pream-
ble of the Monopolies and Restric-
tive Trade Practices Act, 1969, it
states :

“The Act to provide that the
operation of the economic systems
does not result in the consen-
tration of economic power to the
common detriment for the control
of monopolies for the prohibition
of monopolistic and restrictive
trade practices and for matters
connected there with or incidental
thereto.”

Sir. this is supposed to be the
Preamble of the monopolies and
Restrictive 1rade Practices Act, 1969.
This very Preamble is being demoli-
shed by the amending Bill that has
been brought forward or is sought
to be brought forward by the Hon,
Minister for Law, Justice and Com-
pany Affairs.

Instead of bringing forward a Bill
to plug the loopholes in the MRTP
Act on the basis of the recommenda-
tions of the Rajinder Sachar Com-
mittee, the amendment is actually
seeking to create further loepholes.
I have, with me, a copy of the
Report of the High-powered expert
committee on companies and MRTP
Act. Sir, it isa very comprechensive
document and this document tries to
to put forward constructive and
concrete suggestions by which decon-
centration of economic power and
wealth could be brought out effecti-
vely. Instead of picking up those
recommendations of the Sachar
Committee and trying to plug the
loopholes, this amending Bill is
trying to create fuither loopholes.

Sir, I would draw your attention
to Section 21 of the MRTP Act on
substantial expansicn and new un-
derlakings. You will find that
Section 21 has already given wide
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I
discretionary powers to the Execu-
tive to see that to the FERA com-
panies as well as the Big Houses,
certain facilities are given for expan-
sion of new undertakings are already
started and in a way they are reliev-
ed from the burden and the restric-
tions from the MRTP Act. As far
as that part is concerned, enough
powers are already given to the Exe-
cutive to allow the expansion of the
capacity. Now, what will happen
because of the new amending bill is,
further powers will be given to the
executives and you will find that the
capacity which has already expanded
earlier in an irregular manner, flou-
ting all the laws, not even using the
discretionary power, even whatever
has been done in an irregular manner
under the pretext of stimulating
growth and augmenting the export —
though irregularity will be regula-
rised — this is what is going to bs
done  no' only big houses and
FERA companies will grow, parti-
cularly the powers of the multina-
tionals will increase tremendously 3
and if the powers of the multina-
tionals grow tremendously, the very
concept of self-reliance will be com-
pletely destroyed. So, this is the com-
mon chracteristic between the Indus-
try Minister's statement 2nd the new
amending Bill. The very concept
of self-reliance of which we are
pround and which is the best legacy
of Mahatma Gandhi, that particular
concept is going to be destroyed to
a greater extent on the basis of this
new amending Bill.

There is one more consequential
aspect which is very important. Once
these facilities and freedom are ex-
tended to the big houses and the
FERA companies — you have ex-
pansion under the pretext of growth
and export — what is likely to hap-
pen is that the small scale industry
will get neglected and some of the
experts and the talents among the
younger sections will feel suflocated
and frustrated ; and as a result of
that, there will be greater brain drain

in the country. So, that is going
to be the consequence.

If you go through the MRTP
Report that has been circulated to
us along with budget papers follow-
ing the presentation of the budget
papers, you will find that there are
certain statistics that have been given;
and if you look into the statistics for
ten years say, from 1971-81, you will
find from the very Report that has
been circulated by the Government
that even within the framework of
the MRTP Act, though it is permis-
sible for the Government to refer a
number of cases to the MRTP Com-
mission, in order to see that there
is deconcentration of economic power,
and there is no expansion of certain
big houses beyond a particular pro-
portion—they used the discretionary
power not to refer a number of cases
to the MRTP Commission' itself.
But it was the complaint of some of
the Member of the MRTP Commis-
sion that at times they had a feeling
that MR 1P Commission had become
almost paralised; it has almost
become redundant. 1 feel that with
this amending Bill you will find that
that particular paralysis of MR1P
Commission will further grow. If they
do not want to deconcentrate the eco-
nomic power, let the Government,—
I will not agree with —it let them have
an open attitude just to discard
MRI1P Commission altogether; but
having MRTP Commission send only
a few cases to them and again under
the pretext of stimulating growth and
augmenting the export, you try to
give more power and more facilities
for big houses and FERA compa-
nies. In that case, you will defeat
the very purpose of the MR1P Act
for which we are afraid; and since it
hits at the very root of the MRTP
Act philosophy, that is the reason
why I am opposing itin the intro-
duction stage. Otherwise, I would
not have dealt with the problem at
the introduction stage. Therefore,
I stoutly oppose the introduction
of this amending Bill and I will make
an earnest appeal to the Hon.
Minister—he has majority in the
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House; even our opposition will be
negatived—that don’t begin your
career with the destruction of decon-
centration of economic power and
though he has sought the permission
of this House to introduce the amend-
ing Bill and even if the House
grants him, he can get up and say,
that inspite of that, I do not want to
introduce the Bill and have a second
thought and a new look into the
matter, consult the experts, consults
the sociologists, consult the economists
and I am sure that he consults wiser
council, not that he is less wiser, no
aspersion on him; an' if he doesthat,
1 am suic, he will have a second
thought not to introduce the Bill
I hope wiser counsel, will prevail
on him.

SHRI AJOY BISWAS (!ripura
West) :1 1ise to oppose the introduc-
tion of this Bill. (his Bl is meant
not to restrict the monopoly houses,
but ia actual practice, to expand them.
This Government came into power
in 1980 ani they brought cut an
industnal policy statement in that
year itself. Actually when that indus-
trial policy statemeat was brought out,
the actuil process of helping the
monopoly houses to expand further
was started. . his amending Bill is
nothing but to implement that in.lus-
trial policy statement. Actually from
1980 there has been no real effect
of the MRTP Act because in a
perind of only two months, bet-
ween July and August, 1980, as
many as 102 MRITP cases were
disposed of as agaiast merely 8 cases
in the corresponding period last year.
This, in effect, reflects a 1175 per
cent growth over this period. So, this
is a formal affairs ulrecaly they are
doing that. In the case of foreign
collaboration as well, the Ministry
approved a total of 143 cases in the
two months of July and August, 1980
as against 53 cases in 1979. So, we
can se¢ that the Government has
already been giving enormous facili-
ties to the monopoly houses. What
will be the effect of this Bill ? This
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Bill will help to create a climate for
the concentration of more wealth
into a few hands. This will dismantle
the entire industrial structure of the
country in favour of the monopoly
houses. This Bill will actually help to
increase poverty and unemployment
in the country because if monopoly
houses get more facilities to expand,
the exploitation will be more and
so, unemployment and poverty will
increase further. If this Bill is intro-
duced and passed, then the small
scale industry will have no hope of
survival. Therefore, 1 oppose the
introduction of this Bill.

MR. CHAIRMAN : Mr. Vajpayee,
You have not given any notice.

ot srze fagrdy awdat (7€ fze) ¢
amafa st aar sifaq, = faaa
T aumr ar, # Arfzg @) T a7 )
T & fao gov 1§ &y oA
AT WAsT g9TE aHT 3, AU L9 g
2 FE&TH o9 &1 Afws gag T8
gar1 § g7 faggs @1 fadw 5@
& faa =31 gar ¢ 1 g gareT fadas
97 gRATaT \ifqz<t wve grar /arg
g wral w1 g1 fasga ez @ 1 fagd
¥g fei & -

MR, CHAIRMAN You are
speaking without giving prior notice.
Therefore, this should not be taken
as a precedent.

ot e fagrt Y @ gy
sit, Ataifos ifa ¥ ofwada faan
1417, AT GUAT F g D o1 @) &,
fazeit awafagl & far 2@ & T
A A g, ard dfaar @ g
fom @ osrfasre Y stherga fasr,
gie Iu qifea g, afas of
FT FARAFTW AT AR W €9
fa%a® &) agi a1 W< wga qu ot 3
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gudt mrwEwrd Fy gfee FTE )
¥y fraga g—afz fasra & Fegar
ag g & gvafe & Seaeai & qra
FT FEIFT AT AT, A A
o} a2 g A1 a9 @t FA=gT g Enm
fe gmua fagas *1 @@ F am,
g@ wd & g F fzar g,
aared 3 fgar sra |

fakra &1 oF gt aqF
gxar g wa< fgena & amg gy &
fasra &1 gSradt adFT KAl
qMgA 3, T GHAIAFIT FT TUFRT TG
g § AIT T ArIE FAFT AIFTAT
argy §, 7T oF e awr w1 @
g AT m &1 wa ¥ @+ & wfaw
g @ 8 | garafy wgky, ag =9 o
qqq G, WA UF TIT 2| HT AW A
T geq FY 1A FET AT T HH H
St g1 1 FAT ST g, A1 W &Y
CiC AU (G 3 M e C b i
R ezfaea 2z o ffzasr .1 s<a
wE &

PROF. K. K. TEWARI (Buxar) :
Devil quoting the scripture !

st sew  fagrdt arsamt @ W
WVTEA AGT AT a2 GUAT 7T FE 2
1 o1 faardr s 9@ T[T | WIS
faa i st &1 gATSIATR IAFHIG G AT
g1

Sto &e Fo faardt : =T G AW
FuETE &1 20 & fqu a1, O g9
% 1A qTar g |

st mew fagrd adan . @iy«
JarT g AE) AFAT | GAT GE A FT
AT H3 foar mar § W § FJgar g
f& 7ot AgRT g@ AT FT dET FX

fe s o a2 9UAY B gz D 91 @
8, g TEWTAT MATY ¢ H =qQ@
o ® 9AF Al A § OF T AE & ?

SHRI JAGAN NATH KAU-
SHAL : Mr. Chairmam, I am sorry
to say that the opposition to this Bill
is based on 'misconception and
misunderstanding of the provisions
of the Bill, and also the objects
underlying the Bill. Is anybody is
under bhram, it is Shri Vajpayee
who is under a bhram, we are under
no bhram. Because, so far as we
are concerned, we are statisfied, and
we are coming forward with this Bill
for the purpose of increasing produc-
tion in the country and for the
purpose of increasing exports from
the country. If my friends opposite
want to convey that by increasing
the production of the goods, which
the country needs, and by increasing
the export of goods from the country
to earn the badly-needed foreign
exchange, we are going to help large
houses, and not the common man,
obviously they are under a bhram, and
nobody can help them.

So far as the [nternational Mone-
tary Fund phobia is concerned,
nobody can help them. This point
has been cleared in the House again
and again. Can they point out any
provision in this Bill, which has even
a remote connection with the Fund ?
I just do not wunderstand it. I
thought that when we debate points
here, we do not debate only on
political grounds; we debate on more
substantive grounds.

So far as the objects of the Bill
are concerned, they are clearly stated
in the various provisions of the Bill
itself. Our object in bringing out
this Bill is to secure some socio-
economic objectives in a fuller mea-
sure and in the context of the need
for higher productivity and output
for encouraging exports in the in-
terests of the economy of the country
and for removing certain constraints
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in achieving higher productivity.
These are our objectives. My friends
say that on the pretext of these we
are bringing forward this Bill. I am
trying to assure the House that we
need no pretence, because we are on
solid grounds. “/

I need not rfead all the provisions
of the Bill because, I am quite sure,
the friends who have spoken here
have gone through the Bill. In some
respects, somebody might say, we
are trying to liberalise some policy.
But, equally, we are trying to tighten
them in some other respects. But
my friends will not refer to them.

If there was more time, 1 could
have tried to analyse the various
provisions of the Bill, but I thought
that at the introduction stage those
things are not relevant. It is said
that this is against the socio-economic
policy, the basic policy. That is the
main difference between you and us.
I say it is going to help the common
man, it is not going to bring about
common detriment, the reason
being  that unless  there is
more production, unless there are
exports, all other arguments are
meaningless. This year has been
declared as a Year of Productivity
and we are quite sure that with
the various measures that we are
adopting, we are going to help the
common man and the idea of helping
the bigger houses is not there even
remotely in this because the main
provision in this Bill, if you have
seen, is that the Government is being
given the power to issue a Notification
and the Notification would be with
regard to those industries which have
a high national priority and my
friends think that we are bringing
this Bill for the purpose of helping
. the large houses. So,if they try to
read something into the Bill which is
not there, well, that is not going to
help them and as 1 said, I would not
like to go more into the details.
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PROF. MADHU DANDAVATE :
I would like to know from you, why
even goods of high national priority
should be in that sector which is
controlled” by the big houses. For
that you are not giving any reply.
We do not disagree with you about
the national priority.

SHRIJAGAN NATH KAUSHAL :
My reply is, even under the existing
law, the MRTP Act, when we sit for
the purpose of determining any appli-
cation under the MRITP Act, we
always take this point into considera-
tion that they are not allowed to
expand or set up new industries in
those sectors which are meant either
for small or.medium industries or
where they a! meant for public
undertakings. In every case that is
the exercise which is done, not at one
level, this is done at a number of levels
and ultimately at my level, and we
always see the interests of the backward
arcas, the interests of the small and
medium industries and the interests of
the public undertakings. 7That is the
paramount consideration with which
we go into before disposing of any
application under the MRTP Act and
as I said, it is not customary to dis-
cuss all the provisions because this
1s not a debate on the merits and we
will certainly have opportunity when
we go Into the merits of the case.
Therefore, Sir, I crave for leave to
introduce the Bill.

SHRI AJOY BISWAS :

HRI Sir, one
clarification.

MR. CHAIRMAN : No, no.

SHRI AJOY BISWAS: I want
to know whether it is a fact that in
the Industrial Policy statement it is
provided for automatic expansion of
the monopoly houses...

~ MR. CHAIRMAN : No, no. It
1s not allowed.

The question is :
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“That leave ‘-be granted to intro-
duce a Bill further to amend the
Monopolies and Restrictive Trade
Practices Act, 1969.”

The motion was adopted.

SHRI JAGAN NATH KAU-
SHAL : Sir, Tintroduce the Bill.
13.34 hrs.

MATTERS UNDER RULE 377

(i) Cow HEADS FOUND IN FRONT OF
TEMPLES IN AMRITSAR.

SHRI R. S. SPARROW (Jullun-
dur) : It is reported in the
newspapers dated 27-4-82 that a few
cow heads were found to have been
placed before some temples in Amrit-
sar. And, this hasresulted in pre-
cipitating communal tension.

Such a happening in Punjab is
unprecedented. And, whosoever may
have done it, in my opinion, could
never be a Sikh. All Sikhs and our
revered Gurus always stood and
sacrificed themselves, when necessary,
to protect the cow and the Hindu reli-
gion. Our teachings and actions
have historically all along been such.

Any individual or group who
committed the heinous crime by
beheading such a respected and
noble animal as Gaoo Mata, could
not be any one else but a rabidly
mad, non-nationalist and most pro-
bably a paid agent of some anti-
Indian Force,

On behalf of all my friends and
supporting admirers and Ex-Service-
men at large, I strongly condemn
the foul action of the criminal or
group of criminals concerned.

I urge the Central and the Punjab
Governments to work on Imme-
dwate basis to bring the criminals to
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Al
book and expose this wanton and = 4

heinous action and inflict on them;

exemplary punishment.

(if) TrAFFIC PROBLEMS IN DELHI

SHRI BHEEKHABHAI (Bans-
wara)
the following statement :

Unlike other metropolitan cities

traffic problems in Delhi, particu-
larly within the walled city, have
assumed such greater and graver
dimensions. A little effort and de-

termination on the part of Govern-

ment would certainly ease the situa-
tion a greatdeal. Lfforts are, there-
fore, required to be taken immedia-
tely particularly in view of the com-
ing Asian Games. Following sug-
gestions, even if implemented
partially could ease the situation :—

(1) All parallel roads must be
declared one-way traffic roads.

All link roads, particularly
those connecting the main
roads, must be kept. free of
commercial activity, like

(2)

rikshawalas standing on eacn -

side of the road, pavement
scooter/cycle repairers, etc.
have to be strictly kept off.

(3) Slowly all the pedestrian
pavements must be cleared of
all commercial activity.

(4) Transport Companies/Truck-

bus repair shops may imme- "

diately be taken out of the
walled city arcas. Traffic of
trucks will have to be strictly

controlled.
(5) Tongas, cycle-rickshaws, Bul-
lock-cart, etc. movement

must be regulated ina way
so that the flow of the traﬂ‘w
is not hindered.

(6) All crossing traffic lights must
be seen working;

Under Rule 377, I make

ol
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